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HIGH COURT JUDGES (CONDI-
TIONS OF SERVICE) AMENDMENT
BILL

Mr. Speaker: Now, we shall take
up the High Court Judges (Condi-
tions of Service) Amendment Bill.
Shri Hathi.

Shri Hathi rose—

oY gew vy wBA@ ;. (3A9)
TEGH R, FIHT H X9 GO 1A
afig
Mr. Speaker; The bell is being
rung . . .

[MR. DEPUTY-SPEAKER in the Chair]

Mr. Deputy-Speaker: Now, there is
quorum. The hon. Minister may start
his speech.

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): I
beg to move.

“That the Bill further to amend
the High Court Judges (Condi-
tions of Service) Act, 1954, be
taken into consideration.”.

An Hom. Member: How much time
has been allotted for this Bill?

Mr, Deputy-Speaker: 2 hours.

Shri Hathi: This Bill will not take
more than fifteen minutes. This is a
very small and non-controversial
measure. This amending Bill has
been necessitateg because of the
Constitution (Fifteenth Amendment)
Act, 1963 by which we raised the age
of retirement of the High Court
judges from 60 to 62,

Clause 2 of the present Bill seeks
to amenq section 14 of the present
High Court Judges (Conditions of
Service) Act. The House will see
that this is really a consequential
amendment. Section 14 provides that
a judge will be normally entitled to
pension when he completes the age of
60. Since we have raiseq the age of
retirement from 60 to 62 under the
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(Condition of Service)
(Conditions of Service)
constitutiona] amendment, in this
section also, the age should be raised
from 60 to 62. That is the only
change sought to be made in this sec-

tion.

The second amendment seeks to
provide that in the case of those
judges who were serving on that par-
ticular date, namely the 5th October,
1963, when the age of retirement was
increased from 60 to 62, if they want
to retire at the age of 60, they will be
permitted to do so, and they will be
entitled to pension at the age of 60
because they had joined service ear-
lier.

The third amendment relates to the
High Court judges of Jammu and
Kashmir. Now, the High Court
judges of Jammu ang Kashmir also
are transferable to other parts of the
country. There ig a provision in the
present Act that the services of the
judges in the other States will also
be taken into consideration for the
purpose of pension, leave etc. That
provision should be applied to the
judges who would be transferred
from Jammu and Kashmir to other
parts of the country.

These are the three amendments
which are proposed in thig Bill. Seo,
this is a very simple and non-contro-
versial Bill, and T commend it for the
acceptance of the House.

Mr, Deputy-Speaker; Motion mov-
ed:

“That the Bill further to amend
the High Court Judges (Condét-
tions of Service) Act, 1934, e
taken into consideration.”.

Shri H. N. Mukerjee (Calcuttu Cen-
tral): Mr. Deputy-Speaker, Sir,
agree with my hon. friend the Minis-
ter that this amending Bil] is a con-
sequentia] measure, and in regard
purely to the substance of it, there is
not going to be any controversy in
this House. But, I wish to Intervene
because, since it refers to the condi-
tions of service of High Court judges
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[Shri H. N. Mukerjee]
and the fixation of their ages at 62 as
settled by the recent amendment of
the Constitution, it is perhaps neces-
sary to remind the Government of its
responsibility in regard to the position
of our judiciary. And I say this be-
cause the question of the fixation of
the age of judges has recently caused
a certain amount of excitement in the
country; I say ‘excitement’ because in
relation to High Court judges and
people in that category, we are accus-
tomed to ascribe to them sobriety of
the highest order, but it has happened
that some High Court judges have
discovered rightly or wrongly, it is
not for me to say at the moment, that
in regard to the fixation of age, the
executive hag appeared to act in a
manner which is derogatory to the
dignity of the judiciary. I know that
it is not an onc-sided story either,
-and 1 feel so that sometimes our own
tjudges have perhaps not been ade-
Quately conscious of their responsibi-
Hty in this regard.

1t @ives us no pleasure to find High
Court judges having to go to court in
order to secure what they consider to
be thejr rights in regard to the aseer-
tainment of their age. It gives us no
pleasure also to be told, for instance,
as I have been told lately, that the
Cnief Justice of one of our leading
High Courts, I shal] not mention the
name of the High Court, has been
found by some people, again rightly
or wrongly I do not know, to have
given an age which was not quite cor-
rect, and a representation has been
sent to the President gigned by all
sortg of people asking for an ascer-
tainment of the age of that particular
judge, even though he happens to
hold a very important position in the
judiciary.

It gives us no pleasure to have to
refer to these things, and I mention it
only in order to impress on our
judges, if I may with all due respect,
that from them also the country’s
expectation is that they should be able
to command not only the confidence
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of the public, but also the esteem of
the executive.

Having said that, I would like to
impress upon the executive, because
it is with the executive that we have
our contact in this House, their res-
ponsibility to maintain the highest
possible regard to the position of the
judges. I say this because there is at
the moment pending in the Supreme
Court the case of one ex-Judge of one
of our High Courts in regard to the
ascertainment of his age. In regard
to this matter, many interlocutory
proceedings have taken place, and
certain observations have been made
by High Court judges which have
been reported in the papers, which
throw a flood of light on the recent
emergence of a practicc on the part
of the executive to interfere, rather
unwarrantedly, in matters relating to
the position of the judiciary.

This question of the fixation of the
age of High Court judges, and Sup-
reme Court Judges for that matter,
is a very delicate question, and on be-
half of the judges the proposition has
been put forward that if an age has
been accepted at the point of time of
the judge’s appouintment, and also
gazetted for the information of the
public, then there cannot be a devia-
tion from acceptance of that age sub-
sequently unles the judge is found,
on investigation, to have committed
perjury at that point of time, and
therefore he deserves removal from
his position. The Judges have, there-
fore, tried to say that at the point of
time of appointment, their ages should
be ascerained in the normal way, and
that should be the age considered to
be the rightful age, which is not going
to be contested in future. But what
has happened is that in the particular
case which is now pending before the
Supreme Court for final adjudication,
the judge’'s age was determined at a
particular point of time by the execu-
tive, and the judge was asked to quit,
against which the judge is trying to
have hls remedy in court.
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My feeling is that for the executive
to arrogate to itself the duty of ascer-
taining the age of a particular Judge,
without reference to the judge him-
self, is something which detracts very
seriously from the dignity of the judi-
ciary and is going to prejudicially
affect the work of the judiciary.

In regard to this also, a point has
been raised that whenever the Union
Government here ascertains the age of
a judge at a particular point of time
it sometimes asks the Chief Justice
of India, or some such highly placed
person. On this point, a judge of the
Calcutta High Court hag made an
observation to this effect, namely that
the judiciary should not be made the
consultant of the executive unless the
law requires it in express terms; that
is to say, a decision of the Union Gov-
ernment in relation to a judge of a
High Court somewhere in the country
should not merely receive a special
warrant because of a  consultation
having been held with the Chief Jus-
tice of India or some such person, that
after all, the judiciary should not lend
itself to the kind of consultation
which is involved in the determina-
tion as made in this kind of case,
Therefore, I feel that some stable
principles should be involved in regard
to how the age of judges is going to
be determined, how they are going to
be published, and how they are going
to be questioned in the future. Unless
this is done, the judges are in a very
delicate position, and at any point of
time, a hostile member of the exe-
cutive might put him in jeopardy.
And this is exactly what appears to
have happened.

In the case of the Calcutta High
Court judge, whose name I need not
mention here, which has gone to court,
there were some interlocutory pro-
ceedings in the Calcutta High Court,
and Mr. Justice P. N, Mookerjee gave
a judgment in the course of which he
was constrained to say—I am quoting
his words:

“It (the case which he was dis-
posing of at that time) might
evoke sad and unpleasant memo-
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ries, as it had witnessed criticism
of judges in Parltament by no less
a responsible person than the
Union Law Minister.”

A High Court judge of Calcutta has
been constrained to remark that
Judges who are not represented here,
who are not present here, who are not
in a position to have their point of
view conveyed to this House, have
been the victims of attack by no less
a person than the Law Minister of the
Union Government,

And this Judge, Mr. P, N, Mookecr-
jee, went on to add:

“Such criticism (by the Union
Law Minister) only shows how
unsafe is the position of Judges
here in spite of the protection and
immunity afforded by Article 121
of the Constitution, It will, in-
deed, be a matter of the deepest re-
gret if an unwritten constitution in
this behalf, as in England, turns
out to be more powerful and
much more effective than the
written Constitution of our land.
Unless persons in authority are
conscious of their responsibilities
and realize the importance of such
consciousness, there are immense
possibilities of the gravest conse-
quences, and problems may arise
which may Dbaffile all solution.
While judges are doubtless bound
by their oath to uphold the
Constitution and so to permit
no infraction of Articles 106
and 194, they may justly and
reasonably claim for the - gafe
due discharge of their duties that
others in authority ought similar-
ly to be alert that constitutional
protection and immunity of judges
under Article 121 {s not violated.”

I am quoting from a monthly journal
called Public Administration, which is
here in our Library, from where I have
borrowed this copy, and these extracts
are from the judgment given in the
Calcutta High Court by a  special
bench which wag set up earlier this
year,
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y point, therefore, is that this
particular case, which might be un-
fortunate in some of itg implications,
throws a great deal of light on the
way in which certain things have been
done, and continue to be done in our
country. And there has appeared a
recent tendency on the part of the
judiciary also to behave as if they
depend upon the good pleasure of the
executive in order to be able to avoid
unpleasant consequences, or in order
to achieve some greater success in
their own status in life, which is al-
Yéady high, but some of them who
‘waht to go higher still, want to be in
lhe good books of the executive. A
‘state of things where the highest
‘judiciary comes to feel a sort of de-
pendence on the executive is some-
thing which goes right against the
grain of democracy, particularly where
-a written Constitution hag to be inter-
‘preted by the judiciary, which really
has the last say in thig matter.

So, in regard to the fixation of the
age of Judges, some very serious
‘ thought needs to be given by Govern-
ment and by the country, and it is
therefore I suggest that while we can
have no objection to having some
consequential changeg because the age
- of retirement of judges has been in-
creased from 60 to 62,— there can be
‘no objection to that—the process of
the determination of the age of judges
should be laid down in termg which
“would be in conformity with the dig-
nity of the judiciary, that the excutive
should not be in-a position to dole out
favours- to the judiciary, or frowns if
it ig so inclined, that any suggestion
of the executive having the whip hand
- over the judiciary also should be eli-
minated. )

I wish, therefore, that the Minister
keeps this ijn mind and tries to evolve
- certain formulae by which the ascer-
tuinment of the age of the judges can
be done in such a way as would not
militate against their dignity and self-
respect, would in no way weaken their
responsibility of interpreting the
Constitution, because in that regard
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they are the repositories of the truth
of the Constitution, they are going to
interpret how the Constitution can
warrantedly be applied in the condi-
tions of our country,

With these words, I have no object-
ion to the Bill being accepted, but I
press again on the Minister that he
gives his mind to this aspect of the
matter,

Shri Vidya Charan Shukla (Maha-
samund): Sir, the question of judges
and their transfer from State to State
hag been agitating the minds of the
Home Minisry and the State Govern-
ments for a long time. I want to
take this opportunity of requesting
the hon. Minister to enlighten the
Hous on this question of transfer of
judges from one Bench to another, that
is, from one State to another and tell
us how many judges have been trans-
ferred from one State to another, and
if this process is found difficult by the
Government, what are the impediments
that come in the way. I say this
because this particular system hag been
found to be very laudable and a lot of
things have been said about the merit
of this system, but I think, and my
personal opinion is, that becase of
political pressureg or the reluctance of
the judges themselves, such transfers
have not been possible. But still it
would be very interesting for the
House to know the number of judges
that have been transferred from one
State to another, say, in the past 10
years,

Another point that I want to make
is about the appropriate choice of the
persons who have to sit in this high
pedestal of justice. I have a little ex-
perience of high courts and the Sup-
reme Court, and 1 can say that
most of the judges that have been
elevated to this high office do amply
deserve it, but still there have been
cases in which such appointments have
been made on considerations other than
judicial or merit. There is a case of
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- particulay high court judge who hap-
pens to be an ICS official, who has
been taken from State to State; nonhe
of the States wanted that civil servant,
that ICS officer. He is not evefl #i law
graduate. He was shunted from
Bihar cadre to the Orissa cadre; the
©Orissa people shunted him away to the
Central Government, and again, from
the Central Government he was shun-
ted out to one of the Part C States, and
when he was not wanted anywhere,
though he was not a lawyer, he was
dumped into the M.P. Court. Since
then, he has been making a nuisance
of himself there. (Interruption). It is
a fact. It is on the record that he is
not a law graduate. Just because he
is an ICS officer and is not wanted
anywhere . . .

Shri Bade (Khargone): Can he say
that he is making nuisance—that a
judge is like that? I know where his
shoe pinches.

Shri Vidya Charan Shukla: He can-
not challenge my facts. They are clear
and are on record.

Shri Bade: He is not a nuisanee in
Madhya Pradesh, He may be g nui-
.sance to you.

Shri N. C. Chatterjee (Burdwan):
He cannot say of a sitting judge like
that.

Mr. Deputy-Speaker; Order, order.

Shri Vidya Charan Shukla: I have
not mentioned the name of the judge.

Shri Bade: He should withdraw the
words that “he is making a nuisance
of himself.” A judge cannot be &
nuisance,

Shri Vidya Charan Shukla: The
general procedure or principle has
been that judgeg are appointed only
from out of the practitioners who
practise at the high courts. I am
sorry to say that this practice is also
not adhered to in certain States. These
appointments are sometimes unfor-
tunately made out of political consi-
.derations, It would be -a very sorry
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day, and it would be a Very tragic
thing for our judiciary, if political
considerations ever enter into the ap-
pointment of High Court or Supreme
Court judges. (Interruption).

There were some appointments, not
in my home State but elsewhere also,
which have been motivated not by
considerations of merit but '‘may be on
political considerations. Icannot make
a definite statement whether it was on
political considerations. I know of a
particular case in which a  district
court lawyer was elevated to the
Bench and there was a lot of protest
from the judges and from the Bar As-
sociation also, but it was not heeded.
I do not know what the reasons were.
I wish that while the hon. Minister
replies to this debate, he makes some
pointed reference to these things and
tell us whether this is a frequent thing
or it has been stopped or what his
information about that is.

qET € dg WA 8T § R oSeR
IR gfus S9 A @ awr 2
afea @ arafyg g T § T
weg @ T gl fadaw ¥ &
o T & w9t F@T Wgar g )

TE 9 T A R @8 Y
dfram § @NEM w aer fdas
oWl 9 96 | 9¥ a5 A A
3ot a1 fF 60 &W F} wwE T
TE FEE F o9 A wyg fem
62 AT FXAJIT | T T4 F7 Iy
T FT T AR &, T ¥ frarmar g,
™ faeg & & famme & @ 4 rn
argat § afeT oF aw fow & 38 T
¥oaw foema &Y & &9 Rk Ao
# wx g ¥ fragy &T 37 @A
g1 s ¥ ag aa s €
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¥ =T v gt &) 7 oty ard
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Shri Hathi; This is not a Bill to in-

crease the age of pudges.
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Shri Hathi: We can discuss any-
thing we like—delay in the judiciary
etc. But this is a specific point; Shri

Mukerjee was pinning it to a parti-

cular point.

ﬂ"}!lo fao dty : & Erecal
T TAATE | A Ag F7 W@y ar R A
N FT FIR0 FEY ag AAE & 5 oom
QE I K T I F g™ AH
FTH FLA FY A &TUAT §, ITH UL TO
FU AT AT 1 gg AT Sl
a7 TR 3 ZQ FF @1 E | afaum
FT FF Yxgal e fauas Hqrar 97
I9 a1 & Ag Fg A% AT A &
g "wwE T § & oot afgw
2 ' fom & wa< a9, s, aiferae
F e wfe T §, e & g
FEifeE TS F AR, IWE @y
1 W< a8 7€ Tg qrn & S A fey
fog FoT ¥ I S w6 24
A @A # A € 302 ¥ i
¥ g gAEr ¥ © o #R 99 aw
A T A& | TG AT BT THEHT
F am gd | fan g ¥ @Y 3%
2% W QY X I T AT AR AT/
21 302 ¥ wraen ¥ w< for AW
¥t g giar & ot #, gAd daw
O & S St 3 o o A A N

N F A 60 A 62 AT FT A T
Y |

TH FE A St ol G it
T, H A S FAT AR
ST staifa® 2w €, 99 § A I A
g gaTe 3w § o 7g g 9ufgy fF oA
sgfswrdy &, o =mamfa ¢, @@ #14-
aifqsT & e gfiee avaT &1 a3,
IaaT wfgs gow gr ) f& o ama
F g fFy WY &9 & o= g aw
2 &%, FENAHT FAE-ART F
FT FE g9 aE g Tfgy, 1
I Y G ey | T 0w A
VO TS WA FCE QAN
are W FAT FET F | TERT gH WY
A FAT AR | gAY SR At
ATEg A FFT AT AR T A A A
Fg ¢ 5 99 @@ F A & W=7
av A Y TATEIAT F JIHAT F A=
F5 Terta A wEr wifed | -
HifT mF T=<T H/T gy &, TWHT WS
Wt 2 F frarfamt & At & w7 A
ar qfgy f& swafasr &1 Ay
TATEEHEE X F1g &, IR Afaw
& ot fraw §, 9 I T AfawR



3549 High Court

i~

qTH T FT HfUETT
2 mﬁz T oafew ) &
e g agaituwaﬁﬁgn‘m
X g fom 1 oW oW afuw
7 €1 Afew wrwe et @ wrd fa
T w1 a1 fafe gaem @ 9w ag
T Z, Ag a1 Fwfasr F & owa
95 gU & W 3@ T qaOA &1 A9
FXWRE ) @ AR A §ww A 9,
FE Fg F ART T G A A0
& feofi % fF FramfoT St 3 ag o=t
& TEAAATET FW FE F AT qQqHT
2, SAN T@ | 2, THET HOR A-
o FT A1fEd | AT A q° gETE
Y ¥ H Tt & & =y freran £,
g 9T favarg @t & oot & @A
Tfgd | THF TR A F1E §U9 Ho_w
ARE A e AG g fed
# 7g 919 g & AR w=K) F FgAr
IEEF AN T @ T g
WF Teufg St F fRw F Iy
A FE & FI B faar sr =fgy o
gim F8 3@ 1 fom w3 oiw
¥R gafss A § 2w #1195
TG FT AW A 49 F FAT o 8,
= fay g 712 & erf F° F s
F R ACCF, g Al w g wR
NIEITF AN F IR T AT
I FAWTT F TR F P

14.00 hrs,

A aw o & FE Ae g ®
AT F wearzedT F AR # £ | Wl S
& ¥ qoermaT 91 Jar s g ¥ o wdr
&g, qH XH a1 A AN WTAFT AT WG §—-
& aFan & fF 3 § A e Y, IR
AT @Y a1 3@ FI AE F faqr A
dffT N g § ag ag § fF o &
qATEHT ¥ IR ¥ Ve nadued &
W A1 T & | Y A g & Frdy o
1§ farelr afsers Sfage a1 forar s

;. ASVINA 2, 1886 (SAKA)

Judges (Conditions 3550
{ of Service) Amendment
Bil}
ar =18 frdt Fvm o #Y @ g A
¥ Ay 9@, 39 &1 @ T £
fepu=tw o & T ST & ) Iw
fFrsmT A e arg @ an &
¥ ez A g, afer TS AEA A
98T JE AT £ TF AHS # | W A
& ot €Y FAT AV T ST qEK
Rt Fax A sg 3 =@
At S A g FE A A o F
faa @t I8 Ty faeaT qeve =Y g,
wAH g A FAIwIfemar gy A
FE & W% Jfes 99 A F Ay
£rE o T <@ & 1 ag fea T awa
F ST qUeAT AT € | T 9% g g qE
y T4 7EY QAT | S gH TF TG Fad
g fr o & grt amas § W g WY
Terifa T8 AT AT g9 a9 aEE §
f& qofa oY o A8 Tifed, @ =@
g #1 fg #7 § Teeifa aEt ady
A F1 av £ | sfE s swfrs awFw
& 7 fraY 7 ey Twadifas g7 T &
T I ¥ @ FT A1 FI T A Q¥
TS 3 T AN | [A OF qEAT
T AT § | I9F H TF AW I 4T |
9" F qAgd g wdr A waw fag
U 7 39 § 7 far aro WA
T F I F IW F gF { FAAT FT
AR AIT A gE IR F oA
FaT g, at TR fadrs FowT w1
A T F AR F1 e F@v Fwo
AR qaT TG 3@ A ¥ AT gAv, A
¥ Fgm 9T g 5 avh 1 vl -
qifersT & AT F71 warsedT .y
w2 TEAHe &1 well 9T ;T e & |
W FEEgHT § #% T g1 W
wraeg ¥ Y e fear 9 Ak g
F frdw a3 W Fad @A FIE FT. A
% feew ), gatew ~mafata &,
IF ¥ $HF 9 I T HATZIHE Y |
fad gr€ #1¢ & 97 71 & 7 afex &
o #g e N fefgme AT E A F



3ss1 High Court

[Q.T go fao i"ﬂfn]
TATEEHE & F T PO FE & o1 &
TaTgEde qF 1 & AR gN wifEd
Tt & fdw ) AR g f1E A
T qT | fly ot & & g warw &7
g 45T T@ AW §, o gy &7 qgr
AT, s AT FT G FS7 gL fa
F TR TF QT &I &, WK T T
Ml & fog da A & f s ww
St & AR w1 wfrE A9 g &
aAY § a7 g Fgfa ¥ = faem
& e =g 7Y fadem | oy fem wmw
ugt A& 437, 39 A gw awEw fw
fergeama & wee” = fagw & et
@ ¢ W FEmfEE 1 % g
TR I AH 3 1| 7w oy & fTomedan
w3t g fr foae ookt &Y @3 =0 grdy

* serg fafu =<l agr o< =7

Dr. L, M. Singhvi (Jodhpur): Sir,
while the Bill itself is a consequen-
tial enactment and as such it is unex-
ceptionable, I think it is appropriate,
contrary to the submission made by
my hon. friend, the Minister of State
for Home Affairs, that we consider the
larger question of the conditions of
service relating to our Judges. To
preface my submissions, I would like
to say that it is most deplorable and
regrettable that this opportunity was
not taken to bring a comprehensive
piece of legislation before this House
to alter, modify and improve the con-
ditions of service of our High Court
Judges.

It is customary for us in this House
to exto]ll the independence and inte-
grity of our judiciary. It is the judi-
ciary which is the custodian of our
Constitution, but we have done pre-
cious little to improve their condi-
tions of service and to ensure that the
most talented in the Bar and in the
subordinate judicial services would be
attracted to our higher judiciary, be-
cause this is the very crux of the suc-
cessful working of our Constitution.

1 am sorry to say that the ample
evidence before the Joint Select Com-
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mittee on the Fifteenth Constitution:
Amendment Bill, over which you pre-
sided, has been ignored or neglected.
Need I remind my hon. friend,
the Minister, that in this com-
mittee various ex-Chief Justices, parti-
cularly one ex-Chief Justice and seve-
ral other persons who were highly
knowledgeable about the conditions
of service prevailing in our country
had deposed and said that at present
the conditions are not good enough to
attract the best in our legal profession.
You cannot expect independence or
integrity or competence from those
who are recruited from the second or
third lines in the profession. We want
the very best for our judiciary, be-
cause on the functioning of our judi-
clary depends the whole future of our
democracy and the rule of law in this
country. I hope the Minister would
be able to give us an assurance of his
earnestness in the matter and of his
willingness to bring about a compre-
hensive piece of legislation to alter
and improve the conditions of service
relating to High Court Judges. This
would indeed be in fulfilment of an
assurance given by the Law Minister
in the committee as well as on the
floor of this House. I think thesc
changes are over due and shoulq be
considered and brought before the
House at the very earliest.

1 should like to say also that the
procedures for recruitment leave much-
to be desired, T have heard from a
former illustrious Chief Justice of
India that in certain cases, State Chief
Ministers are known to set up compe-
ting condidates for elevation to the:
High Court. I am quite sure that the:
observation of the former Chief Jus-
tice, a great jurist of our country, was
based on facts and based on his am-
guish regarding the procedures which
are sometimes set into motion by the:
executive Governments in our various:
States. I should like the Minister to
tell us frankly and fully what insi-
dioug and surreptitious role, which time
and again it has been alleged the State
Chief Minister happen to play in the
selection of High Court Judges, If
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there is even a grain of truth in these
allegations, it there is any basis for
the statement to which I made refe-
rence just now, I think it js a matter
which is exceedingly serious and
which demands the first attention.

I should also like in this connection
to say that the judiciary in our coun-
try should be brought under the Mi-
nistry of Law, not because I expect
a millennium to dawn upon us as
soon as this transfer is effected, not
because I think that the competent
hands of Mr. Nanda or Mr. Hathi are
inadequate for the exigencies of this
particular branch of administration,
but because I think it accords with
propriety and principlee. A demand
to this effect was made by my friend,
Mr. Chatterjee, himself a former Judge
of a High Court and an illustrious
jurist of our country and this demand
received support from no less a person
than the present Chief Justice of India,
who said that it is only in the fitness
of things that the judiciary gshould
have to deal with the Ministry of Law
rather than the Ministry of Home
Affairs. I hope, Sir, that the Minister
would be able to clarify the Govern-
ment’s position in this regard.

Before I conclude ] should like to
refer to our growing anxiety about
the growing size of our judiciary, and
with it the growing arrears; and in
various High courts where the judi-
ciary has been enlarged mainly to
deal with arrears you will find that
Law’s delays have become much grea-
ter and the arrears have become much
more. On the other hand, I would
like, as a lawyer particularly, to em-
phasise that sometimes law’s hurry
appears to have taken g heavy toll. I
am told that in the work of our judi-
ciary, particularly the subordinate
Judiciary, certain maximg are laid
down for them, they have to dispose
of that many cases quantitatively, as
it the dispensation of justice or the
administration of justice can be quan-
tifled in this manner. I do think that
this ought to be revised and some
other means should be found to tackle
this problem,
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Once again, Sir, before I conclude I
would like the Home Minister to give
us a definite assurance that the con-
ditions of service of the higher judi-
ciary in our country would be im--
proved, and the parent Act in which
this amendment is sought to be made
would be altered in order to improve
the conditiong of service of our judi-
ciary, so that it would attract the
very best of talent in our country.

Shri N. C. Chatterjee: Mr, Deputy-
Speaker, Sir, I reiterate the suggestion
that I put forward in this Lok Sabha
when 1 first came here in 1952 that in
the fitness of things we should give up
the old British bureaucratic method
of placing the High Courts or the
judiciary in this country under the
Home Minister. That was done because
the Home Minister was always an
ICS man who would look to the Bri-
tish interests and the Law Minister
from Lord Sinha right down to the
last day always came from the legal
profession. Therefore they did mnot
venture to trust 3 Law Minister with
the important function of looking
after the judiciary. That is unheard
of in England and in other democra-
tic countries. Then the Home Minis-
ter, Dr, Katju, said “I cannot under-
stand what Mr. Chatterjee is saying
because we are a government with
collective responsibility.” It is not a
question of collective responsibility.
There are many things: we do not
know who the Home Minister will be,
he may not have any legal training or
legal background at all. Dr. Katju was
an exception; he was a very illustrious
member of the legal profession. But
in the fitness of things I do reiterate-
the suggestion that I made that we
should discard the old British method
and place the judiciary under the Law
Minister, I am very happy that after
the speech that I made the other dav
in this House, the Chief Justice of’
India Mr. Justice Gajendragadkar has
again voiced the same feeling. That
should be respected.

Sir, 1 remember, in one Select Com--
mittee I pleaded very hard that the
judge’s age should be raised from
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sixty to sixty-two, The late Shri Pant
was the Home Minister at that time
and he was in the Chair. He said, “Mr.
Chatterjee, you as ex-judge are not
permitted to plead for your tribe?”
It is not a question of pleading for
anybody, it is a question of
principle. Just go to the Supreme
Court, Most of the Judges are over
sixty. When Chief Justice Warren
came here I had 3 long discussion with
him. You know, Sir, he is the Chief
Justice of the Supreme Court of Ame-
rica. He avowed this: “Mr. Chatterjee,
in your country Supreme Court
Judges are recruited from the legal
profession, not from the public life of
India. Look at me. I have been a suc-
cessful Chief Justice according to you,
.and 1 tell you I am successful because
1 was for twelve years functioning in
very important capacities, either as
Governor or as Senator or in other
very important and responsible posi-
tions. That has given me 3 wider out-
look which has jmpelled me to take
a proper view of things.”

Shri Ranga (Chittoor): And bring
politics into the Supreme Court?

Shri N. C. Chatterjee: And you
know. Sir. in the racial crisis cases
the Supreme Court of America has
delivered judgments which have
attracted the attention of the entire
civilised world and it has received
encomiums from al] liberty-loving
people.

I do maintain that the age sixty-two
is the proper thing to fix. I cannot
understand what is the objection to
that. When we appoint Judges from
the High Court and take them to the
Supreme Court they are fit enough to
continue till sixty-five; but when they
get into the High Court they become
derelict and absolutely inefficient after
they cross the ‘age of sixty? That is
not fair. And I can tell you from my
experience. I have been at the Sup-
reme Court Bar from 25th January,
1950, I tell you that our Judges were
mostly above sixty and they have
rendered 'distinguished service to the
administration of justice And_ our
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Supreme Court can compare favoura-

bly with any other supreme court in
the world,

I am also gravely disappointed that
with regard to the case of one High
Court Judge, Mr. Justice Mitter, qur
Calcutta High Court has gone down
and the entire judiciary has been drag-
ged down because of this unfortunate
incident of a judge’s age being ques-
tioned later on. Yoy know, Sir Trevor
Harris sent for him and went into

the matter. Thereafter his age
was accepted both by the Gov-
ernment and the Chief Justice.

And that should be made final. A
salutary principle should be laid down,
let the executive through whatever
process it likes determine the age of
a judge ‘at the time of appointment,
but there should be no further rco-
pening of that matter at a later stage.
Otherwise there may be a danger of
the executive interfering with a
judge’s age because he has acted in a
manner which is not palatable to
them.

For years together from the platform
of the Indian National Congress every
session we used to pass a resolution
that there must be complete separa-
tion of the judiciary and the executive,
That has not been done in indepen-
dent India in a number ‘of States.
Punjab is one example, and you know
what disaster took place there, 3 good
deal of corruption. I had been asso-
ciated with the Grewal case and a
number of important cases in the
Punjab, and I know how the stream
of justice was sought to be deflected
because of executive interference and
interference from higher quarters.
Fortunately the Supreme Court order-
ed that this should not be tried by
Punjab judges and ultimately they
got justice, both in Kapur's case and
in Grewal’s case. Therefore, it is abso-
lutely imperative that there should be
no executive interference at any stage
or in any form with the judges.

Particularly with regard to the age
of a judge I think the - suggestion
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should be accepted that only the Sup-
reme Court Chief Justice should be in
a position to deal with the matter if
there is any question, and I fully en-
dorse the suggestion made Shri
Mukerjee that that point should be
clarified.

I am sorry that there is a good deal
©of law’s delays, The day I resigned
my High Court Judgeship 1 went to
bid good-bye to the Chief Justice—
you know Sir Trevor Harris, a very
distinguished Chief Justice—and he
told me, “Mr. Chatterjee, you are
going, look at the commercial courts,
on the original side there are 11,000
suits pending.” And when I went to
the Allahabad High Court some years
Jater to appear in an jmportant
case I met Chief Justice Mul-
lick of the Allahabad High Court
and later I met Justice S, R.
Das of the Supreme Court and I asked
him “what is the position with regard
to law's delays?” He said “The Cal-
«cutta High Court has been beaten hol-
low by the Allahabad High Court;
there the arrears amount to 51,000
cases.” It is a horrible thing. I hope
things have improved. But there is a
1ot to be done in that direction, It is
not a question of an individual ICS
officer. Some remarks have been made
against him, It is not fair. He cannot
defend himself here. But all that I am
saying seriously is that some attempt
should be made to improve and up-
grade our judiciary. And that can be
made provided you make it possible
by offering better and more attractive
terms and conditions of service and
tenure to the High Court Judges.
And that should be done. It will be
a false economy if you do not do it.
And law’s delays will to a large
extent be negatived or curtailed if
Yyou have the right type of judges and
upgrade the judiciary.

Lastly, I am making one more sug-
gestion, and that is this that no scope
should be given for a writ petition to
be filed or allowed to be filed to ques-
tion the age of a Judge. 1 had been to
your State. Mr. Deputy-Speaker, I was
invited by the Bangalore Bar Associa-
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tion to deliver a course of lectures on
comparative constitutional law in the
month of July. When | was therg I
was snocked to hear that a writ peti-
tion had been filed in the Madras
High Court challenging the legality of
the continuance of the Chief Justice
in office, because his age was question-
ed. When I went to Mysore I asked the
Chief Minister and other friends and
I came to know that it was true, that
this writ petition was pending there.
This sort of disreputable state of
things must end and it can only end
provided you decide once for all that
only the Chief Justice of India should
have the final say in the matter, that
he should look into it and completely
determine it, You should not allow the
executive to have any say in the
matter in any shape or form.

Finally, I want to make one sugges-
tion. With regard to the appointment
of a High Court Judge, let not the
Chief Minister at all interfere. Why
allow the Chief Minister to interfere
in the appointment of a High Court
Judge? The Chief Justice of the State
and the Chief Justice of India should
decide the matter, the moment you
allow the Chief Minister to come in
and have a say, as Dr. Singhvi just
now said, politics comes in, political
influence comes in, then there is the
question of negotiation, there is
the question of scratching each
other’s back, the Chief Justice
may have a nominee of his. the
Chief Minister may "have a nomi-
nee of his, then they will pair
them together and other unfortunate
things follow. Unfortunately, this sort
of things have happened. The Chief
Justice of India should deal with these
things, One Chief Justice of India has
expressed that this is a very melan-
choly state of affairg and it should be
done away with, It can be done away
with, as I said, if we do not allow the
Chief Minister to have any say in the
matter. Let the highest man in the
judiciary of the State directly deal
with the highest judicial officer or
authority in India. Let them decide as
to who is the man who is competent
to be appointed to the high post of &
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High Court Judge. That should be the
desirabje objective. That should elimi-
nate all chances of any further deg-
radation of the judiciary. 1 want that
this disreputable state of affairs of
over-litigation, of mandamus petition
or quo warranto petition filed in court
after court questioning the judges”
ages should come to an end. That can
only be stopped if the executive de-
finitely declares that the Chief Justice
of India shall be vested with that au-
thority and his determination shall be
accepted as final, I am quite sure the
judiciary in India will accept that
verdict and I am sure it will be a
very desirable objective.

Shri Ranga: Mr. Deputy-Speaker,
Sir, I agree with all the observations
made by my hon, friend, Dr. Singhvi.
I am also very keen that the Chiet
Justice of the Supreme Court alone
should be made responsible to settle
questions of doubt that arise in re-
gard to the date of birth of these High
Court judges. The present practice
of leaving it to the executive jg not
healthy and in the recent instances it
has led to a lot of speculation and
rumours, the details of which | need
not give now.

Sir, to place al]l these High Court
judges—there are quite a large num-
ber of them—and also the Supreme
Court judges at the mercy of the
executive is really not dignified.
Secondly, it is not conducive to the
independence of the judges and it
would not be in keeping with the
status that we have endowed them
with in our Constitution.

¥ pm particularly anxious, Sir,
that the transfers that are being
made of High Court Judges should
not be made merely by the Home
Ministry or the Law Ministry as is
now being suggested by Shri Chatter-
jee. It should be made by the Chiet
Justice of the Supreme Court; other-
wise, again, political influence and
. mischief are likely to come into play.
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And, in regard to this question of
transfers, it is not only the High
Court judges but the Chief Justices
also must be capable of being trans-
ferred as and when found necessary
by the Chief Justice of the Supreme
Court. I am very glad the healthy
practice of appointing some judges te
any one particular High Court from
outside the jurisdiction of that parti-
cular court or from some other State
has come to stay and is being uti-
lised. I would like this practice to
be extended so that a decent enough
proportion of High Court judges in
any High Court would be those who
have come from outside that particular
State.

Then there is the question of condi-
tions of service. I learn that In
very many places the High Court
judges are hard put today to have a
decent enough accommodation. While
the Government have been going out
of their way to providing housing
accommodation for many officers of
much lowr grade, much lower status
ad on a large scale too in almost
all the States, I do not see any
reason why the Government should
n'ot hasten to make funds available
and help the High Courts to construct
decent enough quarters for the High
Court judges and place them free of
rent at their disposal in many of the
States. I say “free of rent” for this
reason that the salaries that are being
paid to our High Court judges, I
learn, are not attractive enough to
induce the most eminent lawyers who
are available to offer themselves for
appointment as High Court judges.
I know also of instances where
several leading practitioners did not
wish to accept these appointments
just because—they had two vbjections
—firstly, they were earning so much
more and they did not want to sacri-
fice and, secondly, they felt that
political influences which were raging
in their States were likely to come
in their way of getting their appoint-
ments in a decent way. They did not
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wish to be insulted by being dropped
at the instance of local political
bosses.

That brings me to the question ot
the manner in which these High
Court judges are being appointed. 1
am in agreement with my hon. friend,
Shri Shukla, from the Congress ben-
ches, in his observation that political
influences are being brought to bear
in the selection of people as High
Court judges. This is not a new evil
Even when the British were here
they used to favour some of their
political favourites, and that was one
of the instruments which they used
against our Nationalist Movement.
Unfortunately, our Swaraj Govern-
ment also has fallen into that bad
practice and our Chief Ministers at
the State level have only been too
glad to take advantage of this. I
would like to know whether even one-
tenth of the total number of appoint-
ments that have come to be made ever
since we have achieved freedom in
regardq to High Court judges have
come to be made entirely on of non-
political and purely judicial basis.

An Hon. Member: Not even one

per cent.

Shri Ranga: It is very difficult for
arybody to say that politica] influ-
ences have not been brought to bear
upon this. And, political influences
have not always been used in a
healthy manner or a wholesome man-
ner. Often they have been used also
{o punish or insult some people who
are enlirely deserving and who com-
mand the respect of their local bars.
Tnerefore, I want this practice to be
put an end to. I do not know how
soon it will be put an end to. One of
the ways by which, I think, we can
avoid this evil is by transferriug tae
jurisaiction of administration of High
Courts and Supreme Court from the
control of the Home Ministry to the
Law Ministry.

Then, Sir, there is the question of
the age problem. I agree with my
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1s good that it has been raised so tar
as the State High Court judges are
conccrned. But I do not agree with
my friend when he said that there
are many cases pending just because
so many of these judges are over-
aged. That is not so. The real reason
for that I think, is that there are not
sufficient number of judges appointed
and 1 would like my hon. friend,
the Home Minister, to look into this
matter and see that they are.helped.

But I do not agree with one sug-
gestion made by Shri N. C, Chatter-
jee, ramely, that direct recruitment
shouid be made even to the Supreme
Court. In the light of the harsh and
the bad experience that we have
haa in the appointment of High Court
Judges till now, I would like the
presert practice to be continued, that
is, tlie recruitment of Supreme Court
Judges from functioning High Court
Judges.

Shri N. C, Chatterjee: I can tell my
hon. friend that we have departed
from that practice and the Govern-
ment of India has approved of it. The
learneq gentleman who was the Ad-
vocate General of Punjab has been
recruited directly from the Bar and
that has proved to be a great success.

Shri Ranga: An exception cannot
prove the rule. I do not know any-
thing about this particular gentleman;
therefore, I do not wish to say any-
thing about it. I am prepared to
accept what Shri Chatterjee has saia
that it is an excellent, happy example
of appointment through direct re-
cruitment; but in the light of what
has happened now in regard to High
Court Judges, I would rather that we
woulg be cautious enough and see
that we restrict the appointment of
Supreme Court Judges to High Court
Judges and not give so much free-
dom and latitude to the Home Min-
istry or the Law Ministry at the
Centre.

Lastly, I am particularly anxious
that there should be a change in the
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attitude of the Chief Ministers as well
as the ministries here of the Gov-
ernment of India tcwards our High
Courts and the  Supreme Court.
Whenever there is any doubt I wouid
like them not to use their own judg-
ment but to refer it to the Chief
Justice of the Supreme Court and
accept his judgment in regard to th®
recruitment, appointment, sanction of
leave, transfer and all these things,
leaving it to the Chief Justice and
in that way maintain the prestige as
well as the impartiality and non-
political charscter of the Supreme
Court and High Court Judges,

Shrimati Yashoda Reddy (Kur-
nool): Mr. Deputy-Speaker, Sir, of
late the Parliament and the people
in general have lbecome ¢more and
more critical about the judiciary. It
is one of our dcpartments of which
I have been very proud. Our judges
were above susoicion but, I must
confess, of late for a variety of
reasons which, I think, do exist, our
confidence not in the judges them-
selves but in the judiciary is lessen-
ing anqg it is a very sad thing.

My hon. friend, Shri Ranga, said
that the Chief Ministers are inter-
fering too much. I do not agree with
him; but certainly this much y am
prepared to concede that there is a
feeling that there is a bit of political
intervention in the appointment ‘ot
High Court Judges. It will do well
for the Goverrment  whether it is
State or Central, that this impression,
however right or wrong it may be,
should be curbed in the interest bf
our own people and in the interest ot
our administration of justice.

I would like to agree with Shri
N. C. Chatterjee about the age of
High Court Judges. It is not the
question of the President or the Exe-
cutive or X, Y or Z deciding whether
it is right or not. Why should fhat
question at all arise? Why could it
not at the time of appvintment, once
ang for all, bp made clear? What
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prevents it? What is ‘the difficulty?
When you appuint a gentleman as 2
judge of the High Court, let it be
made clear and final what the age of
the judge is and let nct there be a
question of dccision at any time. We
should not unnecessarily bring in the
President or hig name. Jt must be
assured by the Ministry that here-
after, whatever might have happened
in the past, never again wil] this ques-
tion of age arise as far as the Indian
judiciary is concerned.

About the separation of the judi-
ciary, in th2 days of the British we
went on shouting that we wanted se-
paration of the judiciary and we
promised our cwn people that there
will be separation of the judiciary.
No doubt, we have been acting cn
those lines but in many States they
have not done that. Moreover, we feel
that the separation of the judiciary

from the executive ends only with
removing the magistrates from the
control of the District Magistrate.

That may be one aspect of the thing;
but there are so many other things.
Under our statutes ang laws more and
more adminisrrative departments are
being made final in their decisions.
The High Ccurts and the Supreme
Court are also remote from the deci-
sions of the administration anq the
executive. Pzople are being stopptd
from going to the courts of law
because they are not able to get relief
and whatever the executive authority
says is final. Whatever may be the
efficiency of the administration, we
must concede that the administratinn
cannot be the sole judge of its own
discrepancies even if it is working
in favour of the person who is com-
plaining. I do not know what to
suggest, but there must be an inde-
pendent tribunal, apart from the ad-
ministration or executive officers, whe
can deal with all administrative dis-
putes.

About the recruitment to the judi-
ciary, Shri Gajendragadkar saig thas
apart from other reasons for the law
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delays, one important thing was that
the judges ‘who were being appoint-
ed, specially at tne lower judiciary
level, \were not well-equipped or
trained. This lie says, is due to the
fact that most of our ycung people
who come out cf the universities go
in for administerative jobs because
they are more lucrative and that they
take to the Bar or to the judiciary
only as a last resort. So, my appcal
to the Government is that the status
of the lower judiciary should be
raised. At least, they should make
it an all-India service. I know,
replying to the Budget debate, 1
think, Shri Sen, said that the State
Governments will oppose it. Maybe,
the State Governments will oppose it
—and a number of things they do
oppose-—but in the interest of justice,
at least they must make it an all-
India service and recruit to the
subordinate judiciary from universi-
ties, give them better pay and also
give a sort of legal training for a
year or two so that they may have
enough legal equipment and training
when they go to the courts to decide
eases.

About litigation, it has become
very costly. In one or two seminars
Shri Chatterjee had appealed that
litigation as such is very costly and
the poor people in India, not because
of any intention of the Government
but because of the circumstances
prevailing, are certainly shut out from
getting justice. Shri Sen himselt
appealed to the House and said *t
am one with the Members for giving
some legal aid to the poor and bring-
ing down at least the cost of litiga-
tion”; but, I think, he did say that
the Finance Ministry had come in
his way—It may not be the same
Finance Minister—and that they can-
not spare money as far ags affording
some sort of aid to poor people who
are in dire need of justice is con-
cerned. I would request the Gov-
ernment, the public and even the
eminent lawyers at the Bar to evolve
a method as to how we could be able
%o splve this problem of giving some
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aig to the poor people who are being
denied justice just because they ar(
not rich enough.

The most important thing that Shr
Gajendragadkar said is that law’
delays were not just because thert
were not enough judges. He did not
agree with Shri Ranga’s view. He
said that even under the present cir-
cumstances if the judges worked a
little harder and the members of the
Bar co-operated, the law’s delays and
accumulation 'of work must be very
little. In this connection 1 would-
like to quote what the late Prime
Minister said in 1956 presiding over a

seminar. Inaugurating the First State
Law  Ministers’ Conference he
characterised the working of the

Indian judiciary as belonging to a
more leisurely bygone age and not at
all in keeping with the needs of the
fast changing social order. I do un-
derstand the feelings of eminent mem-
bers like Shri N. C. Chatterjee. 1
do not say that it is entirely the fault
of the judges, but with due respect
to them I only appeal to the judges
and the members of the Bar that
they should co-operate because, being
a poor country, as we are  maybe
we are not able to give as many
judges as we would like to have.

Lastly, I would like to say a word
about the transfer of judges. In
spite of the assurances of the Cen-
tral Government I feel that judges
are not being transferreq in gzood
numbers from the States from which
they are recrnited. From my own
personal experience, I wculd'like to
say that when a member from
the Bar is recruited to the High
Court Bench, somvhow  there is a
feeling in the mind of the litigants
that they might not get justice from
such a judge because he having been
an advocate in the same High Court,
it is just possible that some of the
litigants may be his own ex-clients.
Whatever may be the reasons, it
should be a healthy convention, and I
am g.ad we have started it that
transfer of judges should be made
from one State to another.
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Further, I would say that I agree
with my hon. friend Shri Ranga—
though I very rarely agree with him;
not because I am as intellectual as
he is, but with my limited intelli-
gence I sometimeg differ—when L2
says that even the Chief Justices,
wherever possible, should be recruit-
ed from the other States.

I hope also that the Home Minis-
try would like note of the criticism
that there is a feeling in the country
that there ig political interference in
regard to the judiciary; though it is
not as much as the Opposition seems
to make out, yet we must remember
that justice should not only be done
but it should seem to be done. We
should try to eliminate even any sus-
picion in this regard, and we should
all co-operate and not create un-
necessary confusion in the minds of
the people that politicians are playing
havoc with the judiciary.

Shri Gauri Shankar Kakkar (Fateh-
pur): I agree with the hon Minister
that the Bill which is before us is a
very simple Bill and it has come only
as a consequential amendment with
regard to the raising of the age of
retirement of High Court judges.
After hearing hon. Members who have
spoken from both sides of the House,
I feel that it seems most proper that
a comprehensive Bill should have
been brought forward in this House
clearing the position in regard to the
appointment and other conditions of
service of the High Court judges.

Since we have pledged ourselves to
a democratic form of government and
that can be possible anq that can be
guaranteed only when there is a
judiciary above all suspicion, with
a view to placing the judi-
ciary above all  suspicion, there
should jhave been rules framed o
ensure that there would be the least
chances of political interference at
the time of appointment of judges. I
would welcome if the Home Minister
brings forward a comprehensive legis-
lation where all such things would be
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cleared so that there may not be any
chance for any sort of suspicion in the
fairplay of the judiciary.

I know that it has been admittea
that there has been political inter-
ference by the Chief Ministers of
various States at the time of appoint-
ment of judges. There have beem
cases where judges have been appoin-
ted from among very ordinary law-
yers who were politicians or Mem-
bers of the Legislature, for political
reasons, and those persons now find a
place on the Benches of the High
Courts. When such instances are
there, you will agree that it is almost
an agreed proposition today that
political interference has taken place
in the appointment of judges

Now, I would like to say a word
about the separation of the judiciary
from the executive. There have been
resolutions passed on this matter,
and it has been the policy of our
national government to see that there
is complete separation of the juai-
ciary from the executive. But there
are certain States which have not
effected this separation yet. Even in
those States where the separation
hag been implemented I would submit
that that is there only in name, ana
it has been done in the most imper-
fect manner. The judicial officer in
UP is still at the mercy of the ADM
who is only an executive officer of
thg cddre of sub-divisional officer.
So, even where there has been an
implementation of the scheme ©f
separation of the judiciary from the
executive there has not been a com-
plete separation and the executive i®
still dominating over the judiciary.

In regard to the age of judges, I
would submit that it is really un-
fortunate that whenever the question
of age of a High Court Judge comes
up, it becomes the subject-matter of
court litigation. Such things should be
avoided. I understand that hence-
forth the rules would be there and
there would be no such cases, and the
age would be made clear and deter-
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mined finally at the time of appoint-
ment. But what about those cases
where with the enforcement of the
Constitution (Fifteenth Amendment)
Act, the difficulty has arisen? I think
that it would be a safe thing that
where such difficulties have arisen br
where the matter has actually becomnre
the subject-matter of litigation, the
Chief Justice of the Supreme Court
should be given the power angq au-
thority to decide the matter, and if
any amendment is required to settle
the controversy, it should be done
straightway, because it is a sad tra-
gedy that the judges of High Courts
'should be going to the High Court or
the Supreme Court for the determina-
tion of their actual ages, in order that
they may get the benefit of the Con-
stitution (Fifteenth Amendment) Act
\nd this present Bill.

In conclusion, I would request the
Home Minister to come forward very
soon before this House with a com-
prehensive Bill which will make the
position clear once and for all about
the appointment of judges, their
tenure of service etc. and which will
eliminate all chancez of political in-
terference by the executive and which
will also ensure that the age of
judges would be determined once and
for al] anqg it may nrot be questioned
later on in any court. If we do this,
I am sure that we can succeed in
assuring our people of the fairplay
bf the judiciary in running the de-
mocratic set-up for which we are all
striving.

st g fag (FTeT) : SRS
AR, TG TF FIEEITANA FT qoAH
3, g9 Sa% amd fa ga § ) afew
WIRA #T a5t gd aEa 1 3@y g
7g weBT 7 e § 5 g, hw
Eu, N aees  gfvaedty ¥ frer
T AT @ §, A FAT ¥ I FEfoad
T AR AT @ EATE0 To THo H WK
syfsord ¥ 3% ¥ I AT A W QY
I N6 o faar a1 g @
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g Frwiwgd a8 & &g
I § HHT AT & | THHT AT QA
g & f¥ afew feare, o siftew femes
7 ¥few @1ag @y @@ ¥ gafag
wew gu € fF Q@A Y o o <@
T & N FTH 78 FL IR & | T aTH
&0 Fg & AI9T AT Q 99T U9y
TF I g9 Fed § 5 fow a fRw
o faamr ww F@ € Swd i
gRT &, ag) FTW FLT /R 390 I
FRWIE, frgw Tl W T® @
HEA W W@ 1 &, A A= @
4 F AE T qHA § | AR ALTHAY
q AT AT FHE TS £ SHAT TG
AT THAS, Fgq 7, ATHA 4 T4
FATE, W H N W AR HAT @
BT T § A gATfE 931 9T ARy
aar fears 2 4, AR T &Y qAE v
¢ WR @ aXE ¥ T FAr A Ad
W AW 97 qFAT §. .

St TaTRET 3 (I qur FRAX)
R <ET qEr a7 39 I FT FE gRQ
g afe Towt ag TR T FF |

Mr. Deputy-Speaker: There should
be some relevance also.

=t g fag ;. @R aaiR SRy
& ¥ Q) gEER FE § FET g

= /o w0 fgadt (giivygR): w=r-
i gfafa &1 @ fa & 731 graww §

ot o fag : wT SaE @ fae
& awIF § )
Mr._ Deputy-Speaker: The hon

Member should not talk so lightly
like that.

st wo & f@fr 1 o faww
faarare @, 999 geafaa @ gAY
wfgd |

ot gamare ferg: ST w9 w7 A &
&z oraT § WX WITET AR FT IRH
gaa g
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ot Ho W10 A : T =W N,
afeFT =oF g § OF )

&t g fag : ers F ¥ o T
w aww 8, T8 TR W g w A
FEWEF W R ARgAwg I ¥
39 wed gu & | gH SR a8 AT 8
f& @t & wFr famm wmo o
9 W W9A SEAET WX AagEEt
& fod, %w ggw ¥ fA¥ ¥o wg @
FI | 99 % Q@ AGH ENT R WA
T qG

™ & g & oy § ag o qar
g f5 &9 ¥ ot wargedew @ & 7
fafa welt & e @7 fgd 1 ot gy
o1 fafwdt o8 S8 ¥ wega e
=ifed | W fufwd ¥ @ w1 o
aeqw g 1 gm fafdr ayag M 5
7 78 faw awg ¥ wiow FET FT
gFa1 g | ofew T w1 aneeE wiEw
& @19 7T @ 1 g e & f= S(fsfuady
st & ag misga § g wifeecamw
&Y | 99 A TR Fifeegma F1 ArferaT
§ @1 <¥ &9 fRfrd & A =5 am
fed | 3@ 7EFH ¥ IW FT T ARAT
g 1 Qu fafrdy 2t § ofieagfea
@RE WE g ¥ AfFA g9 @ §
fena @A oy ¥1 g JE-
foad w1 qferer @z o6 7 ¥
T Aoy g gy fs 9w § %
fafRed q@a@ AR &% | O T g9
Rud ¥ f7r g F12 & 99T e TV @
9| 9 SH avg @ 9 W fr fgg
{ggad gt & | <9 &1 afsaw ¥ g
ARAF "E a1 | wfF HT g @ §
5 3g fufreed 1 TEat § wfvw &3
& nwd § mfvw @7 § | 7@ fao srgt
a% @ A FTawaF g, { WA A Fag
O FEAT A1EAT ¢ o o Y grev § 99
N TE &A@ F far 2 9w N

AT 4 7g grom T ), 4@ @1 fafg.
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ey F WU g ey | 5T 8w
gy § fF 9 S aF 3 a9
WY E K YO I W E o
wFEE "1 T @ Afe faes oeeme
T fediwel & ue A a9 & 1
g ¥ §9 ¥ saar I%0 § R fiw
fafrezd &Y oo 1 gemar
I T ¥ A SuT qEd ag @
wugFA R g fafer N am
¥ ¥ fafy darm 3 miw fwar T
I 79 ¥ SqTeT TEq 4g & fF N g
g FE d51 g &, fag & ama &
fax g g, fow & daw F amm,
forg & 306 ¥ A, ¥ Aaqed® v
g, 9 #1 wlasr fear 9@, g w1
F g sfeea 1 Afasr fgar Iy
fF 39 & 7EL ¥ TAT F AAREIATT
gagm fafey A s@a @ § &
fTeT 9T | W A WA ¥ F AR,
% e ALY AT STgar wifE qF ¥
suf g 481 &, A AT ER T &
o S g o & dmar g fE e d 9
HIET 31 DT F UF 0 A, 99 g
©53 41 qTqd FATE | qgaT 9T, I 57
Fafefrre F I A AT TITS A
oF 2ré F1E F o ¥ g9 98 IeAI 40
<@ & f o ag ©5T | 9377 97 39 AT
& afefrte § 991 & AmA & a9 TR
ST Y HeTd AT A | T A BT AT
F1 3@ FT A X AT Y H{F AQ@TR
= fa 30 A ¥ fede § fe o
& F1 Nifafeaa Az MELF TG
WX AT 3@ F qifafera. @z s
o ¥ WA @ gAY Efd FEw
G 1@ gt o *) gH e i
qE E miET FEA 1 gw I g
TR e TR aF HYd g
FR ¥ GET F G I G FFET ] )
fF g9 @Y oraa v fafa 9T @8 §T
S rmam feimd & e &1 @
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fo gw o e aa sifew e @ E
Y grew § fdY off aOs § R A
ST Erm g FE ¥ Amar ¥ @t
TETE A& &Y T | W G FE
IS ®T THEAE & 9T & fF drw
fafreer 5w &gw & @t 99 #1 @@
A fomar gwar &, @ T T
FAH T TG THAT § | TATR FifeegqaT
% fora fear ma & f ovex femacdie
I FY 3H TE FT RIS g A faar
ST AR gW AR A9 Fwifeeege &
ame fax gam § )

™ & grg grg W A wfa
T ag € fF gt o & % gw 99
aqid g afew 9Td 1 AN WA
R E fom & qa dw A &, fagi
g 35 2T §, A AT § Jav A g
g afer et ot Y &t g wromdy & gar
gC & Aot gwewe S A & g
wresy # §a7 gu &, o ¥ w1 e
T AT &, fafwrar 1 amr &, 5w A
qET I AR Y e F A § dar
g & oo ol ) 9% 9 9 fiw
BT W | Ay A qn oA, o ¥
fewt 7 fewmr o #1€ AT &1 Jw A
7Y, g fafredt a7 Swe 7 &, far &
3% Y qeg F1 e fafreee w1 A
T g 7 §), 8 AN A S |
Y g A e a0 § W T
AT |

& Wl & Ay § W9 KW A
& faur o somer Sfw wow & @
qm Fr g fafedt & gt & I
fafy damw & g fFar w3 o
Shri Hathi: I did not think that I
would get this unanimous support for

this measure. Everybody who has
spoken has supported it.

Shri Y. S. Chaundhary: Including
Shri Yash Pal Singh.

ASVINA 2, 1888 (SAKA) Judges (Conditions 3574

of Service) .Amendment
Bill
Shri Hathi: So far as the rneasurs
is concerned, inh respect of the increase
of age from 60 to 62 for eligibility to
pension and taking into consideration
service in Kashmir in respect of
Kashmir Judges transferred to other
parts, nobody has opposed, but they
have dealt with a number of other
points, and T am happy at the anxiety
and the sentiments they have express-
ed about our judiciary.

This country can be proud of its
judiciary. We have an independent
judiciary, and we have respect for the
judiciary. Shri N. C. Chatterjee and
Dr. L. M. Singhvi are not here, but
as members of the bar, they have
coniributed a great deal. Shri Muker-
jee also, during the debate, has made
pointed reference to the question of
the determination of the age of
Judges. Other Members also have
pointed out the various other factors
which engage their attention. These
points attract not only their attention.
but it is equally a matter which Gov-
ernment is looking into

So far as the judiciary is concerned,
and the respect and the position of
the Judges are concerned, I for one
would be the first to see that our
Judges are respected, that the Judges
maintain their standard, and that the
judiciary maintains these traditions
which the country wants for an in-
dependent judiciary. I cannot claim
to be an eminent lawyer like Shri
Chatterjee, but for 3 number of years
I have been in the profession, and
therefore there is that personal in-
clination or affiliation to the Judges
and to the bar also.

Coming to the point raised by Shri
Mukerjee, perhaps he recollects that
in the Fifteenth Amendment »f the
Constitution which thig House passed
only some months back, we have said
that if any question arises as to the
age of the Judge of 3 High Court,
the question shall be decided by the
President after consultaticn with the
Chief Justice of India, and the desi-
sion of the President shall be tnal.
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‘This was a recent amendment, but
after thig controversy started. There-
fore, ] may say that everybody would
deplore this situation that there
should be writ petitions ang all sorts
of litigations and that somebody
should decide about a Judge's age, or
thar the Judge should try to change
the age. This is not really in goud
taste and we would not like it. It is
therefore that this very Hause passed
the amendment that it will be done in
consultation with the Chief Justice of
India.

Then, the other point that Dr.
‘Singhvi and others raised was about
the arrears in the High Courts. This
matter also was considereq at the
conference of the Law Ministers, at
the Chief Ministers’ conference and
‘the Chief Justices’ Conference, and
their recommendation about appoint-
‘ment of additional Judges etc., what-

ever they have recommended, have
been implemented.
Then there is the question about

the transfer of judges from outside.

Dr. M. S, Aney (Nagpur): Was
there any representative of the Home
Ministry in those committees?

15.00 hrs.

Shri Hathi: There was. There
werne conference of the Law Ministers,
then Chief Ministers and then the
conference of Chief Justices; those
were the conferences and representa-
tives of the Home Ministry, and in
some cases, the Home Minister, was
there except in the conference of
Chief Justices. Their pecommendationg
have been implemented.

Then, Shri Vidya Charan Shukla
wanied to know about the appoint-
ment of judges from one high court
to another, or, their transfer. Appoint-
ments of judges from outside the
States are being made. 18 such ap-
pointments have been made after we
have tried this. But there, the diffi-
culty envisaged was that they really
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wanted some compensatory allowance;
the judges were not very willing to
go from one State to another, and
they wanted some compensatory
allowance, trave] facilities ang con-
cessions. We have agreed to that
also so that the transfer of judges
from one State to another may be
easy and the judges would not feel
embarrassed or unhappy at being
transferred from one State to another.
In fact, that would be a good thing
and we encourage it.

Then the other question which was
touched upon by several Members
was the question of delays. I have
already mentioned that this very
point was considered at these confe-
rences and steps have been taken {or
the appointment of additional judges,
ete.

Then comes the question of appoint-
ment of high court judges. Here,
much has been said about political
pressure. I may, however, say that
the appointments of judges to the

‘high courts are made after consulting

the Chief Justice of India, and I do
not remember any case, except one,
where the appointments have been
made without the consultation of the
Chief Justice. But I may assure the
House that this sort of impression is
also not good for us. We should try
to remove this impression and should
see that the appointment of high
court judges is made on merits, in
consultation with the Chief Justice of
the hign court concerned and the
Chief Justice of India. Because, if
you allow this sort of atmosphere to
grow, then the very confidence which
we have today in the judiciary will
be destroyed, and therefore it is that
I for one and the Government is eager
to see that these considerations do not
come in the way.

I referred to the important points
raised. Other points have been raised
and hon. Members have discussed
many things which are not quite re-
levant to the present Bill. But I
have tried to deal with other points



3577  High Court

alse although not relevant and which
were raised by hon. Members and
which are important really. I can
only assure this House that whether
it may be the Law Ministry or it may
be the Home Ministry, it is not a
«question of the person who is in
charge. It is the question of the
-outlook, and the outlook of the Go-
vernment as such. Is it the intention
of the Government to see that the
Judiciary is independent? Is it the
desire of the Government to see that
the people have confidence in the
judiciary? Ig it the desire of the Go-
vernment to be in preparedness to
see that impartial justice is being
meted out to the people? Is it the
desire of the Government to see that
there are no delays in the dispensa-
tion of justice? If this is the outlook,
if this is the approach, that is good.
It may be Mr. Hathi or Mr. Nanda; that
does not much matter; may be a law-
yer or may not be a lawyer. But
the question is one of outlook of the
Government as a whole, and so far
as that is the outlook, I do not think
that the question of internal distri-
bution should come in the way.

With these words, I commend this
Bill to the acceptance of the House.

) Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the High Court Judges (Condi-
tions of Service) Act, 1954, be
taken into consideration.”

The motion was adopted.

Mr, Deputy-Speaker: We shall now
take up clause-by-clause considera-
tion of the Bill. There are no amend-
ments to clauses 2 and 3.

= qurdr (g ) SursTe Ag)-
&7, 78 faw fad 1w & @ A @ e
Mr. Deputy-Speaker: The bell 1is

being rung— Now there is quorum.
The question is:

“That clause 2
the Bill.”

The motion was adopted.

stand part of
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Clause 2 was added to the Bill.
Clause 3, was added to the Bill

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Hathi: I beg to move:
“That the Bil} be passed.”
Mr. Deputy-Speaker: Motion moved:

“That the Bill be passed.”

Shri H. N, Mukerjee (Calcutta Cen-
tral): Sir, I would not normally have
intervened at this stage because ob-
viously perhaps I am tiring the
patience of some very distinguished
Members, but while I appreciate very
greatly the capacity for sweet reason-
ableness which my hon. friend the
Minister of State possesses in plenty,
I am afraid he has not quite given
us the satisfaction which I was ask-
ing for, may be a little unreasonably.

I am quite aware that in the Cons-
titution amendment there has been
inserted a provision regarding the
President having the duty, in cases
when they are relevant to determine
the age of the judge and that is going
to be final. But what has disturbed
me is certain proceedings to which I
tried to draw the attention of the
House. In the case of J P. Mitter, a
former judge of the Calcutta High
Court, in the Special Bench matter to
which I made a reference a little
while ago, it came out and it is stated
in the judgment not only Mr. Justice
P. N. Mookerjee but also of the others
who gave judgment in a different
way, that the Advocate-General of
West Bengal had made a definite
statement that the Union Home Mi-
nistry had given a direction to the
Chief Justice of the Calcuttta High
Court that so and so having passed
the age of 60 should no longer be
permitted to act as judge, and that
judge, claiming that he had not pass-
ed that age, was trying to establish
his right. I am not going into the
rights or the wrongs of the matter,
but it is rather dangerous: the Union
Home Ministry gave direction to the
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Chief Justice and all the judges who
comprised the Special Bench—five
very distinguished judges—commen-
ted on this; they said that it is a
very dangerous state of things when
the Union Home Ministry, as Union
Home Ministry, gives this direction
to the Chief Justice of a high court.
I do not quite know what was the
actual tex!, but from the judgment
it would appear to be so.

If there was a specific statement
that in conformity with the provisions
of the latest amendment of the Con-
stitution, the President, according to
proper processes has gone through
the different mechanisms for ascer-
taining the age of the judge and if the
facts of the ascertainment by the
President himself of the age of that
particular judge had been communi-
cated to proper quartars, I can under-
stand the feasibility of the proceedings.

But from what I have found in re-
ports—and I have quoted from a
journal called Public Adminisiration,
where all the relevant extracts from
the judgment of the Special Beach
are put together—it appears that the
Union Home Ministry gave a direc-
tion on the Calcutta High Court’s
Chief Justice. If my friend would
please look into the proceedings bc-
fore the Calcutta High Court, it came
out that the Chief Justice him-
self was put in a quandary and all
kinds of allegations have been made
against the conduct of the Chief Jus-
tice himself in covering up a matter
which was rather difficult to cover
up. Thig ex-Judge, J. P. Mitter, has
been fighting a lone battle, a valiant
battle. It may be something on the
merits of which we cannot pronounce
—it is not our business—but alone
he has been fighting this battle and
he has drawn the attention of the
juristic world all over our country.
In the course of the proceedings, it
came out that the Union Home Mi-
nistry gave this direction which I do
not like. I wish some kind of clari-
fication is given about thie.

Another point which came up in
the course of the discussion to which
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also he has not given a satisfactory
answer is this. The Chief Minisier
of a State seems to have g great deal
of say in the selection of Judges. It
is not only the Chief Justice of the
High Court and the Chief Justice of
the Supreme Court who decide this
matter, but the Chief Minister has a
lot of say in this matter. We do not
like this at all. Chief Ministers are
generally very estimable people, but
occasionally all kinds of things are
noised about in regard to their acti-
vities. I hearq once from a very
eminent person—I would not name
the State to which he belongs—he
told me once about a function held in
one of our States where a new High
Court wag being set up and the Chief
Minister went and spoke there, being
a very important dignitary. The
Chief Minister congratulated the
Judges on dispensing with justice.
We speak a language which is not
our own and we are all liable to make
mistakes. But perhaps Judges dis-
pense justice while Chief Ministers in
many cases dispense with justice and
they had advised Judges to do  dis-
pensation with justice rather than
dispensation of justice, which is their
duty.

In regaarq to Chief Ministers, so
many people have so many grouses
of so many descriptions that for the
Chief Minister to have a hand in the
pie of selection of High Court Judges
is a very dangerous proposition.
From the Government I want an
assurance that in regard to the ap-
pointment of High Court Judges,
functionaries like the Chief Minister
or comparable people, who may be
very estimable and very important in
our economy, should have nothing
to do, and that is a matter on which
the Government should make up its
mind and tell the House.

Dr. M. 8. Aney: The hon. Minister
has made a very reasonable speech
and tried to convince Hous that
the Government is of the same point
of view as the hon. Members. One
of the things that hon. Members
wanted wag that the Minister should
bring a comprehensive Bill incorpo-
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rating all the reforms suggested by
them. In his reply, he hag omitted
that point altogether. I would like
to know whether it is in the contem-
plation of the Government to consider
this ang if so whether it is likely
that before the end of this Parlia-
ment, he will introduce a Bill like
that.

Shri P. Venkatasubbaiah: (Adoni):
There has been some misapprehension
in the minds of the people ‘hat there
has been inordinate delay in appoin-
ting Judges once the proposals are
sent by- the Chief Justice of a State.
In my own State, a proposal has been
sent for the appointment of two
judges. This matter has been pend-
ing for a long time, more than a year.
An apprehension has been created
that there is some hitch between the
Chief Justice of the State and the
Chief Justice of India and the Union
Ministry. I would like the Minister
to remove this misapprehension.

Shri Hathi: I am sorry Mr.
Mukerjee was not satisfied with the
reply I gave. So far as issuing some-
direction was concerned, that was al-
together a new point which he has
not mentioned in his earlier speech.
I shall certainly look into that.

So far as the appointment of Judges
is concerned, as the provisiong stand
at present, article 217 says:

“Every Judge of a High Court
shall be appointed by the Presi-
dent by warrant under his hand
and seal after consultation with
the Chief Justice of India, the
Governor of the State and in the
case of appointment of a Judge
other than the Chief Justice, the
Chief Justice of the High Court..”
etc.

It has been said that there is some
political pressure that should not be
there. The Home Minister is going
to discuss it with the Chief Justice of
India as to whether anything further
is necessary in this regard.

Direct Tares
(Amendment)
Bill
Mr Deputy-Speaker: The ouestivn
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is

“That the Bil] be passed.”
The motion was adopted.

15.15 hrs,

DIRECT TAXES
BILL

(AMENDMENT)

The Minister of Finance (Shri T. T.
Krishnamachari): I beg to move*:

“That the Bill further to amend
certain laws relating to direct
taxes be taken into consirera-
tion.”

This is a short Bill which seeks to
amend the Income-tax Act, 1961, the
Estate Duty Act, 1953 and the Expen-
diture-tax Act, 1957, within a limited
compass, for making certain provisions
for removing hardship and providing
relief to assessees in certain situations,
and also removing certain difficulties
arising in the operation of some of the
provisions in these Acts. Some of
the provisions in the Bill are designed
to strengthen ang improve the machi-
nery of the Income-tax Act for tackl-
ing evasion and avoidance of tax.

First I shall refer to the main pro-
visions of the Bill relating to income-
tax. One of these provisions for
giving relief to assessees relates to
the taxation of the distribution made
to the shareholders of a company by
liquidator during the course of wind-
ing up of the company. Under the
present law, the amount of such dis-
tribution. to the extent it ig attribut-
able to the accumulated profits of a
company prior to its liquidation, is
taxed as dividend in the hands of the
shareholders. This provision is meant
to prevent the avoidance of tax by
the shareholders of a comany through
the device of accumulating its profits
for several years and then taking the
company into liquidation so that these

*Moved with the recommendation of the President.





